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IN THE SUPREME COURT OF |IND A
CRIM NAL APPELLATE JURI SDI CTI ON

CRI M NAL APPEAL NO. 229 OF 2017
(Arising out of Special Leave Petition(Crl.) No. 3812 of 2015
PRADEEP KUVAR Appel | ant ('s)
VERSUS
STATE OF HARYANA Respondent ( s)
ORDER

1. Heard the | earned counsel for the parties.

2. Leave granted.

3. This appeal has been filed agai nst the judgnent and

or der dat ed 14. 01. 2015 passed by t he Hi gh Court of Punj ab
and Haryana at Chandigarh in Crimnal appeal No. 2216-SB of

2003. The Hi gh Court dism ssed the appeal preferred by the

appel | ant and uphel d t he conviction and sentence passed by
the Additional Sessions Judge, Hi sar whereby the petitioner

was sent enced to ri gorous i mpri sonment for seven years

under Section 392 read W th Section 398 IPC and further
sent enced to a fine of Rs. 5000/ - under these sections and
in default of paynent of fine, to further wundergo RI1. for

si X nont hs.

It is stated by the | earned counsel for the appellant

t hat t he appel | ant has al r eady under gone about nor e t han
five years i mpri sonment out of a maxi mum  peri od of seven
years inprisonnment inposed upon him
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On the facts and circunstances of the case, we deemit

fit to reduce the sentence to a period al ready undergone by
hi m

The appeal is, accordi ngly, partly al | owed to t hat
extent.
...................... J
(ARUN M SHRA)
...................... J.
(AM TAVA ROY)

NEW DELHI ;

FEBRUARY 3, 2017
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| TEM NO. 2 COURT NO. 10 SECTION |1 B

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No(s).3812/2015
(Arising out of inpugned final judgnent and order dated 14/01/2015
in CRLAP No. 2216/2003 passed by the Hi gh Court of Punjab & Haryana
at Chandi gar h)
PRADEEP KUMVAR Petitioner(s)

VERSUS
STATE OF HARYANA Respondent ( s)
(Wth interimrelief and office report)
Date : 03/02/2017 This petition was called on for hearing today.

CORAM : HON&#39; BLE MR JUSTI CE ARUN M SHRA
HON&#39; BLE MR. JUSTI CE AM TAVA ROY
For Petitioner(s) M. C. D. Singh, Adv.

Ms. Sakshi Kakkar, Adv.
For Respondent (s) M. Sanjay Kumar Vi sen, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

Leave granted.

The Crim nal Appeal is partly al | owed in terns of t he
si gned order.

(B. Parvat hi)
Court Master (Tapan Kr. Chakraborty)
Court Master



(Signed order is placed on the file)



